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rfctWi Tribe n—Hyee la AIM. 

Ml Hniiirtu station*

1019. SHRI IUS TIRKE Will 

the Minister of IN ORMATION AND 

BROADCASTIN be leased to state

(a) the nu ber of Scheduled Tribe 

e loyees in different states in  All 

India Radio and Doordarshan

(b) hat is the ercentae of reser

vation for the tritoals

(o) hat are the batik lo vacancies 

existin and

(d)  hit stes are bein taken to 

fill u those vacancies

THE MINISTER O IN ORMA

TION AND BROADCASTIN (SHRI 

U K. ADVANI) (a) to (d). The in

for ation is bein collected and ill 

be laid on the Table of the House.

Lifeoor trouble and breakdo ns la 

steel lants durin 1977-7 and 

1999*79

10 . SHRI VUA KUMAR 

N. ATIL

SHRI BHANU KUMAR 

HASTRI

Will the Minister of STEEL AND 

MINES be leased to state

(a) the freuency of labour trouble 

and breakdo ns suffered by the ublic 

afcjtor stett riant* duriA 1977-7 and 

1979*79

(b) the loss of out-ut as a res dt 

thereof and

(c) the causes of breakdo ns and 

taken tb revent  break-do ns

and labour trouble* in future

THE MINISTER O STATE IN 
THE MINISTR O STEEL AND 
MINES (SHRI KARIA MUNDA)
(a)  to (c). The infor ation is bein 
collected and ill be laid on the Table 
of the House.

Ca*e* aainst Lare Industrial Houses 
under M.R.TJ. Act

10 7.  SHRI C. K.  CHANDRA- 

AN Will the Minister  of LAW, 

JUSTICE AND  COM AN A

AIRS be leased to state

(a) hich ate the unit* oi the Lare 
Industrial Houses aainst ho ease*

are oin on under MRT Act, detail*

thereof and

(b) hich of the ere found to 

be uilty of violation of rovision* of 

the MRT Act in 1977-7 and 197-79 

and the details of the verdicts aainst 

the

THE MINISTER  O LAW, JUS* 

TICE AND  COM AN  A AIRS 

(SHRI SHANTI BHUSHAN) (a) A 

state ent shoin the units of the 

lare  industrial houses reistered 

under Section 2 of the M.R.T.. Act, 

aainst ho cases under the various 

sections of the M.R.T.. Act are end

in ith the Co ission for enuiry 

is attached.

(b)  Durin 1977-7 and 197-79, the 

M.R.T.. Co ission did not find any 

undertakin  uilty of violations of 

the rovisions of the M.R.T.. Act 

necessitatin  roceedins  under 

Chater VIII of the Act. Hoever 

to cases under Section 5 of the 

M.R.T., Act tor failure to reister the 

undertakins under Section (1) of 

the Act have been filed by the ov* 

ern ent before the Metroolitan Ma

istrate, Ne Delhi.




